\ 2041 TEM NO. 37 REG STRAR COURT. 1 SECTI ON Xl
SUPREME COURT OF | NDI A
RECORD COF PROCEEDI NGS
BEFORE THE REG STRAR MR. PAWAN DEV KOTWAL
Petition(s) for Special Leave to Appeal (C No(s). 37524/2016
MUNI CPAL COW SSI ONER, AGRA NAGAR NI GAM AND ANR. Petitioner(s)

VERSUS
VODAFONE SOUTH LTD. AND ANR Respondent ( s)
(with interimrelief and office report)
W TH
SLP(C) No. 3497/2017
SLP(C) No. 3498/2017
SLP(C) No. 3499/2017
SLP(C) No. 5074/2017
SLP(C) No. 3495/2017
SLP(C) No. 5469/2017
SLP(C) No. 5470/ 2017
SLP(C) No. 5471/2017
SLP(C) No. 5472/2017
SLP(C) No. 5473/2017
SLP(C) No. 5476/2017
SLP(C) No. 5073/2017
SLP(C) No. 5468/2017
SLP(C) No. 6413/2017
SLP(C) No. 6928/2017

Date : 30/03/2017 This petition was called on for hearing today.
For Petitioner(s)

M. Ait Sharnm, Adv.
For Respondent (s)
M. Yatharth Gautam Adv.

Ms. B. Vijayal akshmi Menon, Adv.
M. Shail esh K Kapoor, Adv.

M. Merusagar Sanantaray, Adv.
M. Sandeep Singh, Adv.

M. Vi kas Upadhyay, Adv.
M. P.V. Yogeshwaran, Adv.

UPON hearing the counsel the Court made the follow ng
ORDER

Last opportunity is grant ed to r espondent No. 1 in SLP(C)
Nos. 37524, 3495, 5472, 5476 and 6413/ 2017 for filing counter
af fidavit.

Item No. 37 -2-

Regi stry to process t he matter for listing i medi ately

after four weeks before the Hon&#39; bl e Court irrespective of t he
fact whether counter affidavit on behalf of respondent No.1l in

the above-said SLPs is filed or not as further opportunity is

deened to be decli ned.

Respondent No. 1 in SLP( O No. 5470/ 2017 is conmmon as

r espondent No. 1 in SLP(C) Nos. 3498 and 3499/ 2017 and service

is conplete, as such, service of respondent No.1 is deened to

be conpl ete in this petition al so but none appears on his
behal f.

None appears for t he remai ni ng respondent s, despite due
service.

Li st again on 28.4.2017.
( PAWAN DEV KOTWAL)
Regi strar



